
LOK SABHA DEBATES 

LOK SAllHA 

Wednesday, April 6, 1966jChaitra 16. 
1888 (Saka). 

Tlw Luk Sub"a met at Eleven of the 
Clock. 

[MH. SI'CAKE" in til" Chair] 

ORAL ANSWERS TO QUESTIONS 

Allegations against Chief HilMat.. of 
Orissa 

+ 
·981. Shri M. L. Dwived.l: 

Shrt P. C. Borooah: 
Shri Bhagwat Jha Azad: 
Shrt Subodh RaIUIIIa: 
Shri S. C. Samanta: 

Will the Mini.ter of H""", AlIairs 
be plca.ed to state: 

(al the steps being taken by Gov-
ernment consequent upon the findings 
or the pnquiry made into the allega-
tions against th(' former Chief Minis-
tpr ann. certain other Ministcr~ of 
Orissa; 

(b) whether some suggestion has 
bC'en made to sue these persons in the 
court of law and if SO, the action 
being laken in this regard; and 

(c) the broRd outlines of the ir-
regularities and flmbe~zlement dis-
cO\'ered as a result of the enquiry 
into the allegations? 

The Mtnister of State in the MInis-
try of Home AlIairs and Minister of 
Defence Supplies In the Ministry of 
Derent .. (Shr! lIathi): (a) to (el. A 
statement is laid on the Table of the 
House. 

Stah'ment 

(a) Action taken in regard to alle-
gations against the former Chief 
Minister and certain other Minister. 
of Orissa was already explained in the 
statement made by the late Primf' 
Minister in the Lok Sabha on 2~nd 
February. 1965, 

(b) and (c). AI! demands from 
Members of Parliament were dealt 
with in the course of the proceeding. 
in the Lok Sabha during the discus. 
sions on the No-confidence Motion on 
the 15th and 16th March, 1965. Atten-
tion is invitE"d in particular to the 
speeches made by the former Law 
Minister and the late Prime Minister 
on the 16th March, 1965. Attention 
is also invited to the reply given to 
Starred Question No. 175 answered in 
the Lok Sabha on 23rd February. 
1966. Any further action can be con· 
sidered after the Public Accounts 
Committee of Ori •• a have considered 
the matter. The Report of the Public 
AccoU'nts Committee, Orissa, has not 
yet been received. 

Mr. Speaker: Shri M. L. Dwivedi. 

Shri S. III. Ba_jee: I would request 
you kindly to go through the state· 
ment. In the statement it i. said: 

"All demands from Members of 
Parliament were dealt with in th. 
course of the proceedings in the 
Loll: Sabha durini the discusliOJlll 
On the No·confidence Motion on 
the 15th and 16th March, 1966." 

Are we expected to have such a .tate. 
ment, Sir? 

Mr. Speaker: I have gone tbroU4Jh 
it. 
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Shri Surendranath Dwlvedy: They 

only say that we can see the proceed-
ings of such and such a date. Is it 
possible for us, within such n short 
time at our disposal, to get those pro-
ceedings and go through them? 

Shrl lIarl Vishnu Kamath: It 
should have been given one hour 
earlier. 

Shrl Kapur Singh: Does it not indi-
cate a flippancy to give such a state-
ment when Members ask serious 
questions? 

Mr. Speaker: I have read the stote-
ment. Some more information ought 
to have been given. 

There is also another aspect. The 
information has been given here to 
the Member!1 and so, the Members 
nrc presumed to know it. 

Sbrl Harl Vishnu Kamath: How 
arc we to know that such a statement 
will be laid on the Table? 

Mr. Speaker: That information hus 
already been given. Shri Dwivedi. 
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After receiving the recommenda-
tion of the Public Accounts Committee 
further action can be taken. 

Shrl Surendranath Dwlvedy: Part 
(c) of the question has not been re-
plied to. The statement does not con-
tain any reference about embezzle-
ment and irregularities. 

Shrl Oathl: In the statement it is 
said: 

"All demands from Members of 
Parliament were dealt with Ih the 
course of the proceedings in the 
Lok Sabha during the discussions 
on the No-confidence Motion on 
the 15th and 16th March, 1965. 
Attention is invited in particular 
to the speeches made by the for-
mer Law Minister and the late 
Prime Minister on the 16th March, 
1965." 

What I read a little while ago was 
from the speech oC the late Prime 
Minister on the 16th March, 1965. 

ShrI S. M. BaDerJee: Why did be 
not mention the present Education 
Minister alBa? 
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Mr. Speaker: Order, order. • another Public Accounts Committee Is :1 going to be formed in its place? 
Would it not be desirable if somer' 

gist of it is given? Though the Mem-. j . Shrl Halh!: I do not know th.t. As 
bers are presumed to know every-' understand, the. Chief Minister ha.d 
thing that has heen placed here or the requested the chaIrman of the Public 
information given here, yet we can t Accounts Committee to expedite it, 
just realise the limitations that the but there was some difference or there 
Members have. Therefore, simply to was some delay, and as the chairman 
say that the answer was given on the has said, they have yet to coo..o;ider 
last occasion is not sufficient. other reports and this could be done 

only some time later. That is the posi· 
Shrl Hath!: In future, we shall tian which I understand. 

follow that procedure. 

Shrl SurendraDllth Dwivedy: In the 
question there is a specific reference 
to embezzlement. I do not think that 
it has been covered by the reply given. 

Mr. Speaker: I will see whether it 
has been covered or not. Shri P. C. 
Borooah. 

Shrl P. C. Borooah: I am satisfled 
with the statement and the answer 
just given by the hon. Minister. 

Shrl Bbarwat lha Azad: After see-
ing the statements which have been 
referred to by the hon. Minister, it 
seems that any action can arise only 
after the Public Accounts Committee 
has submitted its report. May I know 
whether any attempt is being made' 
at that end to have the report earlier 
so that all 50rts of things going an in 
the air may be dropped? 

Shrl Hathl: The Public Accounts 
Committee of Oris.a has not yet con-
sidered the report, and 8S I under~ 

stand it, they will do so after the 
financial year. 

Shrl ~a, After the elections are 
over. 

Shrl Hathl: W. are not concerned 
with it. 

Shrl S. C. Samanta: This maUer 
was referred to the Public Accounts 
Committee of Orissa. May I know 
why the committee has not considered 
it so far? May I also know whether 
that committ(>(' i!C going away and 

Shri Ranra: In view of what the 
Education Minister had said some 
time ago-and I am again returning 
the compliment by asking my hon. 
friend to remember what he had said-
as to the undesirability of allowing 
su('h peuple to hold responsible posi· 
tions in public life, may I know whe· 
ther efforts aTe being mode, taking 
advantage of this delay whIch is sup-
posed to hove been caused by the 
Public Accounts Committee, by res-
ponsible people on the side of the 
ruling party and the Ministry to re-
habilitate this gentleman and Lo help 
him to become the Chief Minister 
there again, in spite of what the CBI 
hus saId and what Lhe Education 
Minister had liOid ... 

Shrl Harl Vishnu Kamath: And 
what the Cabinet Sub-commitlee had 
said. 

Shrl Banra: .... and what Ihe late 
Prime Minister was supposed to have 
taken cognizance of out of the remarks 
or comments made by various Mem-
bers of Parliament in this House as 
to the undesirabilIty of allowmg such 
people to hold important positions in 
public life and especially in their own 
Working Committee? 

Shrl Batbl: So far 89 the Bellon 
taken on the inquiry and the report 
or the Cabinet Sub-committee is con· 
cerned, the Jate Prime Minister had 
made a statement on 22nd February. 
1965, which was as follows: 

"The Committee carefully 
examined the commentJ received 
from Shri B. Pntnaik, Shri Biren 
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Mitra and the Ministers concern-
ed. The Committee came to the 
conclusion that their examination 
of the mate riM I avall.ble did not 
reveal that Shri Patnaik or Shri 
Mitra had personaBy derived any 
pecuniary benefit from the various 
transactions in which they were 
concerned. The Committee, how. 
ever, found that in several tranl-
actions, improprieties were defiM 
nitely involved for which res-
ponsibility had to be borne by 
Shri Patnaik and Shri Mitra .... " 

Then, they had resigned, as we know; 
the Chief Minister and Shri Patnaik 
had resigned from other public bodies 
also. 

Shrl ll.ul&'a: Why? 

Shri 8uren.uanath Dwlvedy: Is the 
hon. Minister reading from the Cabi-
net Sub-committee's Report? Then, 
that report must be placed on the 
Table of the House since he has quoted 
from it. 

Shrl BaUti: I am reading the state-
ment made by the late Prime Minister 
on the 22nd February, 1965. 

tihrl Ran,a: They were forced to 
resign because of the adverse public 
up.Jlion created against them. 

Shrl Surenwnath Dwlvedy: The 
~'.Jullc Accounts Committee is con-
cel'ned only With H. few aspects of the 
allegaticms made against the Chief 
Mini.ters about which the Auditor-
General had inquired. May I know 
whether it is not a fact that recently, 
in December, after some searches 
made in Calcutta in a house which is 
9upposed to belong to one of the re· 
lalions of Shri Patnaik, when the 
authorities broke a cemented wall, 
th~y found a locker wIth about Rs. 45 
lakhs worth ot hundis supposed to be 
black money ana wIth letters written 
to Shri Patnaik, and these had been 
seized, and if so, may 1 know why 
after the seizure of these, Shri Patnaik 
has not been detainc-d under the DJR 
or no legal proceeding. have beeo 
taken against him? 

Shri Hathi: After the Committee's 
inqUiry 01' later? 

Shri Surendranath Dwivedy: Rc'cent-
Iy. 

Sbri Hathi: I roquire notice. 

Sm-I Nath Pai: The reason thut Shri 
T. T. Krishnumachari gave for his 
resignatiun was his disagreement with 
the method of inquiry into the allega-
tions made O:.Igainst him, that matter 
being that n Judge of the Supreme 
Court should look into those allega-
tions. May We know frOm Govern-
ment, because it adopted n different 
procedure with regard to the allega-
tions against the ex-Chicf Ministers (If 
Orissa 1n that the inquiry was made 
by a Cabinet Sub-committee, whether 
in the cnd Government has accepted 
this most Cl'uciul recommendation of 
the Santhiinam Committee, that is, 
that when an aUc~ation IS mad(> 
against u Stute MInister the inquiry 
will be by a High Court Judge and 
when it is a Cabmet Minisl('r of the 
UOion Government who is invulved, 
the inquiry will be by a Supreme 
Court Judg(\'? Or will the procedure 
ch,mge accol'dmg to the per.son 
involved? 

Shri lIathi: So Iur "s the recom-
mendation of the Santhanam Com-
mittee is concerned, the House knows 
thut the Home MLnistcr has stated on 
the JJuOl' of the House the prucedure 
that Goverruncnt is gomg tu follow 
in such cases. If complaints acc made 
against Chief Ministers or Union 
Ministers, then the Prime Minister 
will look into those complaints, whe-
ther he does it himself oc may require 
somebody else to help him. 

Shri Ranga: That procedure came 
to be discredited as a result of what 
h ... happened. 

Shri lIathi: In thIS case, the Prime 
Minister entrusted this to his collea-
gues, a Sub-Committee or the Cabinet. 
On their report or ad vice, this action 
was taken. 

Shrl Nath Pai: nv.s • nol a reply 
to my quesUOn. I aU.ed whether 
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there is any uniform procedure or in 
One case it will be the Prime Minister 
und in another casp a Judge looking 
into it. 

Mr, Speaker: He has said .... 

Shti Na1h Pal: If you are clear aboul 
it, that is all right. But mine is ~ 
befuddled brain. WithOut casting 
any reflections, what I understood 
was. 

Mr. Speaker: I admit my inferiority. 

Shrl Nath Pal: No, no. I said mine 
is a befuddled brain. 

Mr. Speaker: He has said one thing; 
the other may be inferred. I am 
putting this to him. I have not 
said thaI I have comprehended it 
correctly. But from what he said, I 
understand that the position accord-
in(! to the Santhanam Committee is 
that the Prime Minister will look into 
the cases and to a~sjst him, he might 
consult anybody. 

Sbri Nath Pai: I was a member of 
this Committee, Our recommenda-
tion is not what he says it is, but 
what I say. In the Case of an allega-
tion signed by MPs. against a Union 
Minister, the inquiry will have to be 
by a Judge of the Supreme Court. 
Shri Shastri rightly applied it in the 
case of the ex-Finance Minister, May 
I know whether this is the uni.,.,rsal 
practice or it will depend upon 
against whom allegations are made? 

Shl'! lIatlll: I think the han. Mem-
ber is right. But what I said was 
that we have not accepted that parti-
cular recon1menciaLion of the Santha· 
nam Committee (InterruptiOns).It 
is there. What we have accepted is 
what has been announced by the Home 
Minister. That procedure i. what 
I stated. 

Sbrl V ..... ey .. N ...... : May I know 
"'hy Government thought it lit to 
~ntrwrt the whol" business of look-
Ing into the matter to the PAC, 
beeau .. , wltbeut .-tlng any reftec-

lions on it, the PAC in any State ;n 
India where the ruling party i' the 
Congress, is packed with a majority 
of members of the ruling party? How 
then do Government think that the 
people at large will be satisfied with 
the verdict of the PAC? Why dId 
they not go in for an impartial judi-
cial body? 

Sbri HaUd: It I. not a question of 
Government entru$ting any work to 
the PAC. It i. according to the pro-
cedure laid down, that when there I, 
an Audit Report, it is laid on the 
Table or the leglsl.ture and discmsed 
by the PAC. It has ~n laid on the 
Table. Now the Public Accounts 
Committee will look into it. As I 
said earlier, let us await the He-port 
of the Committee. If they fi'nd any-
thing, naturolly Government will 
take further action. 

INTUC 8eM1on 

+ 
·982. Shrl P. C. Borooah: 

Shri M. L. Dwlve<il: 
Sllrl Bb_pat lha Az ... : 
Sbrl Subodh Hauda: 
Sill'! S. C_ Sam&Ilta: 

Will the Minister of Laboar, Emp-
loyment and Rehabilitation be pleased 
to state: 

(a) whether Government's attcn~ 

tion has been drawn to the proceed-
ings at the 16th Annual Session of 
the INTUC, held at BhUai; 

(b) if so, the resolutions pa.sed at 
the session falling within the purview 
of his Ministry; and 

(e) Government's: reaction thereto? 

The Deput,. MIDlst.er In tbe Mlnls-
U7 of La..,.r, ElIIpIe~ and Ite-
.....ullatlob (Sbrl 8ballllaw.. Khan): 
(I) Government bave seen the relo-
lulions adopted at Ihe Session. 

(b) The resolutions rellardine the 
Bombay strike, the Employe"" Pro-
vident Fund Scheme, retrenchment. 
lay-ofI'. and clo.ores, linking of !lear-
n""" allowance 'llrin> ronlumer prlee 




